IN THE NATIONAL COMPANY LAW TRIBUNAL
NEW DELHI BENCH (COURT - II)

Item No. 302
IB-231/ND/2023
New IA-3638/2023

IN THE MATTER OF:

M/s Shree Krishna Automobiles {Through Applicant/Petitioner
its Partner Sh. Rajesh Jindal }

Versus
Nava Healthcare Pvt. Ltd. Respondent

Under Section: 7 of IBC, 2016

Order delivered on 19.07.2023

CORAM:

SHRI. ASHOK KUMAR BHARDWAUJ, SHRI. L. N. GUPTA,
HON’BLE MEMBER (J) HON’BLE MEMBER (T)
PRESENT:

For the Applicant : Adv. Vinod Chaurasia

For the IRP : Adv. Iswar Mohapatra

ORDER

IA-3638/2023: It is an application filed by IRP under Section 12A of IBC 2016
read with Regulation 30A of IBBI (Insolvency Resolution Process for Corporate
Persons) Regulations, 2016 for withdrawal of CIRP. The Applicant has placed
on record Form FA on record, which is on page no. 31-32 of the application
duly signed by the Operational Creditor on whose instance the CIRP was

initiated.

In view of the submissions made by the Ld. Counsel appearing for the
applicant in IA-3638 /2023 and the averments made therein, the IA is allowed.
The Corporate Debtor is released from the rigors of CIRP and is allowed to

function through its Regular Board.

The IB-231/ND/2023 is dismissed as withdrawn.

Sd/- Sd/-
(L. N. GUPTA) (ASHOK KUMAR BHARDWAJ)
MEMBER (T) MEMBER (J)

ASHIMA



